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PURCHASE OF MILK FOWD.&R BY 
D.M.8. 

479. SHRI P.  P. llSTlIDSE: 
smu UMANATH: 
SBRl GANESH GHOSH: 
SHRI lL A AN ~ 

Will_ the Minister of FOOD AND 
AGlUCULTURl!: be pleased to state: 

(a) whether it is a fact that he 
Delhi Milk Scheme, which was pur-
chasing milk. powder at a rate 
Rs. 1,400 per tonne in 1965, is now 
chasing it at a rate of Rs. 3,400 per 
tone; 

(b) if so, the reasons therefor; and 

(e) the names of countries from 
where Government is purchasing the 
milk powder? 

THE MINISTER OF sTATE IN THE 
MINISTRY OF FOOD, AGRICUL-
TURE. COMMUNITY DEVELOP-
MENT AND CooP1!lRATION (SHRI 
ANNASAHIB SlflNDE): (a) The 
table below indicates the required ill-
IOlmation:-
---------------
Yer Average price Minimum Maximum 

price priee 
RS. Rs. Rs. RS. 

1964-65 1726.45 1439.61 1929·00 
1965-66 1386.33 1386.33 1386.33 
1966-67 3416.10 2932oZo 3900.00 
--------------

(b) Due to the general upward 
trend in the world market, and de-
valuatioo of the Indian Rupee. 

(tjIj Denmark and Poland. 

PROVISION OF CONVEYANCE TO 
VOTERS BY CANDIDATEs DURING 

ELJOCTIONS 

480. SHRI ANBUCHEZHlAN: Will 
the Minister of LAW be pleased to 
State: 

(a) whether it is a fact that tbe 
Election Commission baa advised all 
concerned to institute prosecution 
against those candldates Who resort 
to the illegal practice. Of providinll 

conveyance to the voters for coming 
.:Id going from polling stations ami 
thus induce them to vote for them; 

(b) whether it is also a fact that 
they have also stated lbat conveyance 
of voters in the above manner could 
alSO be u.sed as a grouIId for an elec-
tioo petition against the Dl!endinc 
candidate; aM 

(e) if sO, tlie details thereof? 

THE MINISTER OF LAW (SHRl 
GOVINDA MENON): (a) and (b). 
Yes, Sir. 

(e) A copy of the Election Commis-
sion's Press Note dated the 28th n.e-
cember, 1967 is placed on the Taille 
of the HOuse. [Placed in Library. See 
No. LT-88/68J. 

COMMONWEALTH roRESTRY 
CONFERENCE 

481. SHRI ANBUCHEZHYAN: 
SImI HEM RAJ: 
SHRI BASW ANT: 

Will the Minister of FOOD A1'ID 
AGRlCULTURE be pleased to state.: 

(a) whether it is a fact that the 
ninth Commonwealth Forestry Con-
ference was held in New Delhi on tile 
3rd January, 1968; 

(b) if so, the countries tltat parti-
eipated in the Conference; and 

(C) what subjects discussed and 
the decisions arrived at in the Con-
ference. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEV!:LOP-
MENT AND COOPERATION (SHRI 
ANNASAHIB SHINDE): (a) Yes, Sir. 

(b) the undarmentioned CIOuntries 
participated in the Conference:-

1. Australia 
2. Canada 
3. Ceylon 
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4. eyprur 
!I. Ghana· 
a. Kenya 
'I. Malaysia' 
S; New :aea1Arnd 
iI.Nigeria 
10. Sierra LeoDeo 
11. TBnf)ania 
12. Uga:1da 
13. U. K. 
14. Zamy,a 
15. Nepal 
18. India 

(c) A satement is laid On the Table 
of the House. [Plaeed in Library. &!e 
See No. LT-64/631, 

O.Y.T. SCIlmD!: 

482. SHRI S. C. SAMANTA: Will 
the Minister of COMMUNICATIONS 
be pleased to state: 

(8) whether any arrangemenu 
have been made to sanction conoec-
lias to persons whOse applications are 
pending even thOUgh the amount of 
.deposit in respect Of 'Own Your Tele-
phone' Scheme for installation of 
telephone cOIU1ection, has Been raised 
from ~  2,000 to Its. 3,000 in Delhi; 

(b) the progress made upto Decem-
ber, 1967 in fulfilling the demands for 
"the installation of telephooes under 
the Scheme; and 

(c) the total number of applications 
pending in Delhi and New Delhi upto 
December, 1967 and percentage of the 
demands met by that time? 

THE MINISI'ER OF STATE IN 
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K. GUJItAL): 

(a) steps are being taken cOIIStaJ'ltly 
to increase the exchange capacity 
within the resource, and the equip-
ment avai1&ble for the pm-pose. A 
flew exchange is beIng opened this 
month in Karo1bagh area and another 
will be opened a little later in 
.J orbagh area w'hich will meet t.'le 

e a ~ O'!T dtmuid iii the8e areu 
to It gt'I!Ilt extent. 

(b) ~ro a e y 27,000 telephone 
conneetitmII under the oYT sCheme 
had' ,beeii provided in the Delhi Te e~ 

Pho!ie' District upto December; 1987. 

(C) 9,732 a a o~ were pending" 
for connections UDder the scheme on 
31-12-1967. The percentage at demands 
met thUS' worb out roughly to be 
73.5 per cent; 

HINDI LAW COMMISSION 

483. SHRI S. C. SAMAN'l'A: Will 
the Minister of LAW be e~ to' 
atate: 

(a) the ~ at which the' wm-k: of 
HiIIdi Law Com!miuion' is at preeent; 

(b) whether the compiled works of 
the Hindi Law Commission have been 
laid an the Table; and 

(c) the steps which are being taken 
to bring about improvement and 'speed 
in the efficient working of the conlm.is;; 
sian? 

THE DEPUTY MINISTER IN THIl 
MINISTRY OF LAW (SHRI YUNUS 
SALEEM): (a) The Official Langu-
age (Legislative) Commission has pr-
pBreif texts in Hindi of 91 Central A os 
out Of which Hindi texts of 54 Acts 
have been authenticated. The Com-
mission proposes to complete the 
translation' of the remaining Central 
Act. during the next five years, 
accord.ihg to a phased programme. The 
CommiSsion has 'also started preparing 
Hind,i translations 01 Rules made 
under the Acts of which authoritative 
textS have' been published. 

(b) No Sir. It is not required 
under the Law that the texts at Cen-
tral Acls etc. in Hindi! published 
under the authority of the President 
should be laid on the Table of the 
Hoilse. However, copies of 'the autho-
ritative Hindi texts of the Central Acts 




